
iN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
A}4EDABAD BENCH 

O.A. No. 	418 OF 1987 
13'Axx 

DATE OF DECISION 	gj_ 

Petitioner 

1ir. i..J. 	Dza. 	 Advocate for the Petitioner(s) 

Versus 

)i,____ 	Respondent s. 

Vjn 	 Advocate for the Responueni(s) 

(20 RAM 

The Hon'b!e Mr. N.N. 5ingh Adm:Lrui:tratjw Nernbc'r. 

The Hon'ble Mr. R .0. 31-Iatb, JucIic iai. Nrnr. 

Whether Reporters of local papers may be allowed to see the Judgement? fr"4- 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgemeni? 	i 

Whether it needs to be circulated to other Benches of the Tribunal? 
MGIPRRN[) -1 2 CAT!Sc—L! 	-I 5OOfl 



Shantuben Pragji 
Govjnd Kcjrsan 
Natha Mohan 
Jaya Mohan 
Mavji Ruda 
Madha 1tha 
Jhina Chhana 
11 C/c. Shantuben Pragji 

Loco Chawl, 
Jop : Railway Norkshop, 
uartr No. 49/L/D, 
3havnaear Pra, bhovnagar. 	.... Applicants. 

I 	(Advocate: Rr. LJ. Oza) 

JrsuS. 

i) Union of India 
(Notice to be served thrugh: 
The Genral Manager, 
Jestern Railway, Churchgate, 
)omey - 400 LOl. 

2) The D ivi E ieai Railway Manager, 
3hvnagar Djvjsjo, 
N€:Etarn Railway, 
havnagar Pare, Jhavnagar. 	..... Rs pen dnts. 

(Athrocate:i.ir. R.1j. \Ji) 

ORAL JRDE.R 

O.ANo. 418/1987 

Date: 22-3-1991 

Per: Hon'hle Nr, N.M. 6ingh, dministrative Memeer. 

In this Originel. Acplication filed in 1987, 

when the matter called on 26.10.1987 it was adjourned C 	L 	 ) 
Pi 

te-tr leave note by aepi icants' counsel. The same 

happened on '7.2.1991. Jo 7.3.1991 Mr. RM. Vin 

mentioned - or Mr. N.J. Jza or an adjournment. On 

15.3.1991 again matter was adj.urned at the written 

requast of Mr. Jza. Today when the matt:r is called 

apolicants and ccunel 	not present. The 


